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.39. 961 hila working Etc. k.D.E.P.N., 

Jhar1da Branch Post Office in Keonjhar 

Division, the applicant was impltcated 

in a criminal case • He was detained in 

police cu st od y for more t ha n 48 hour s 

on 16.1.1995. Respondent 2, Viz. Superin 

tendent of Post Cfic, Keonjhdr Divisi 

vide his oroer dated 15.2.1995 put the 

applicant off duty witheffect from 

16,1.1995. The CaJ.M.curnSessions Judge 
vide its judgment dated 11.7.1996 

acquitted the applicant. Bya reprenta 

tion dated 24.7.1996 the applicant 

represented before Respondent 2 to 

reinstate him a5 he w3s acquitted from 
all the charges. 

Heard Shri A.Kadhj, learrd 

c ounse I for the applicant and Shri shok 

r'ohanty, learned Senior standing Counsel 

for the Respondents. It will meet the 

ends of justice if a direction is given 

to the Superirtenent of Post Offices, 

Keonjhar Divislon(Res.2) to dispose of 

the said representation dated 24.7.1996 

withiak a specified time...frame. 
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3 • 9 • 96 1cordingly I direct Superintendent 

of ost Dffkes, Feonjhar Division(Fespondent 2) 

to dispose of the representation dated 24.7.1996 

within a oeriod of tour weeks, from the date 

of receipt of a copy of this order. 

With this direction the original.' 

Application is disposed of, 

mnd over copies of the orders to 

the counsel for both sIdes. 	 4 - 	- 
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